
AUGUST 11, 1980 Matters under  ^
rule 377

375 Sree Chitra 7'irunal
Instt. for Med.
Sc. & Technology, 
Trivandrum Bill

required by sub-rule (3) of Rule 
254 read with sub-rule (1) of Rule 
311 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
one member from among themselves 
to serve as member of the Commit­
tee on Estimates for the unexpired 
portion of the term of the Committee 
vice Shri T. R. Shamanna lesigned 
from the Committee ”

MR.  DEPUTY-SPEAKER:  The
question is:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (3) of Rule 
254 read with sub-rulo (1) of Rule 
311 of the Rules of Procedure and 
Conduct of Business in '̂ok Sabha, 
one member from among themselves 
to serve as member of the Commit­
tee on Estimates for the unexpired 
portion of the term of t̂e Committee 
vice Shri T. R.  Shamanna resign­
ed from the Committee.’*

The motion was adopted.

4.35 hrs.

SREE CHITRA TIRUNAL INSTITUTE 
FOR  MEDICAL  SCIENCES  AND 
TEC HNOLOG Y.  TO IVAXDRUM,

BILL*

THE MINISTER OF STATE IN THE 
MINISTRY  OF  DEFENCE  (SHRI 
C. P. N. SINGH): 1 beg to move for
leave to introduce a Bill to declare the 
Sree Chitra Tirunal Medical Centre 
Society  for  Advanced  Studies  in 
Specialities, Trivandrum, in the State 
of Kerala,  to  be  an  institution of 
national importance and to provide 
for its incorporation and matters con­
nected  therewith.

MR.  DEPUTY SPAKER:  The
question is:

‘‘That leave be granted to intro­
duce  a  Bill  to  declare the Srfle 
Chitra  Tirunal  Medical  Centre 
Society for Advanced  Studies in 
Specialities, Trivandrum, in the State 
of Kerala, to be an institution of 
national importance and to provide 
for its incorporation  and  matters 
connected therewith.

The motion ii'as adopted.

SHHI C  P. N. SINGH:  Sir, I in­
troduce the Bill.

14.37 hrs

MATTERS UNDER RULE 377

(i) Pay Scaijjs of employees working 
in ‘Samacifaii’.
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Matters under  SRAVANA 20. 1902 (SAKA) ___rule 377
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(ii) Railway facilities on Ratlam- 
Kota Division of Western Rail­
way.
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(iii) Allotment of quota of

Cement to Kfrala

SHRI E. K. IMBICHIBAVA (Cali­
cut): Sir, an alarming situation has 
arisen in Kerala as a result of the 
drastic reduction in the central -allot­
ment of cement.  The total quarterly 
demand of Kerala is est'mated at 10 
lakhs tonnes. The central allotment to 
Kerala has been to the tune of 3.29 
lakh  tonnes  per  quarter.  But, 
suddenly, the Government has reduced 
it to 1.99 lakh tonnes. Sir, as you can 
very well see, this meagre allotment 
will not even meet 20 per cent of oi:r 
demand.  All the construction* activi­
ties will have to be drastically curtail­
ed.  During monsoon, due to 'heavy 
rain and floods, many buddings, roads, 
bridges etc. get damaged and  these 
will have to be repaired urgently.

Apart from that, construction work 
on the whole lot of  irrigation  and 
vital hydro-electric projects will  be 
stalled due to the shortage of cement.

In this situation, the drastic reduc­
tion in the allotment  of  cement to 
Keral-a is  an unfortunate  decision. 
Therefore, I urge upon the Minister 
of Industry tu restore the allotment 
to at least the 3.29 tonnes level.

(iv) Reported non-utilisation of

allotted 1LNDS FOR 1HE WELFARE
OF TRIBALa BY  MADHYA PRADESH
Government
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